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Liaison Officers in B.E.L. Bangalore

1702, SHRI RAM PYARE
PANIKA : Will the Minister of
DEFENCE be pleased to state :

(@) who has been the Liaison
Officer for SC/ST employees in B. E.
L., Bangalore during the last five
years ; whether the incumbent
belonged to SC/ST ; and

(b) what is the duty of the Liaison
Officer ?

THE MINISTER OF STATE IN
THE MINISIRY OF DEFENCE
(SHRI SHIVRAJ V.PATIL) : " (a)
Shri S. Subbarayan, Manager
(Personnel & Industrial Relations)
and Shri B. C. Ananthapadmanabha,
Deputy Manager (Industrial Rela-
tions) had been the Liaison Officers
in Bharat Electronics Ltd., Bangalore
during the last five years, in respect
of matters relating to the representa-
tion of Scheduled Castes & Scheduled
Tribes. They do not belong to SC/
ST community.

(b) As per the Presidential }Direc-
tives issued to BEL, the Liaison
Officer is specifically responsible
for :

(i) Ensuring due compliance with
the orders and instructions
pertaining to the reservation
of vacancies in favour of
Scheduled Castes and Schedul-
ed Tribes and  other bencfits
admissible to them under the
Directives.

(ii) Collecting, consolidating and
despatching the annnal returns
relating to representation of
Scheduled Castes and Schedul-
ed Tribes. -

.

(iii) Acting as a Liaison Officer
between the Undertaking and
the Ministry concerned for
supply of other information,
answering questions and que-

ries and clearing doubts in re-
gard to matters: covered by
these orders.

(xv) Conducting annual inspection
of the rosters maintained in
the enterprise with a view to
ensuring proper lmplement-
ation of the reservation orders.

(v) Ensuring that the normal ad-
ministrative inspections which
are carried out periodically,
give assessment of the per-
formance of the enterprise
in the matter of strict observ-
ance of orders regarding
the reservation for Scheduled
Castes and Scheduled Tribes
and in filling vacancies reserv-
ed for these communities.
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Inclusion of ‘Kudbi Community’ in
Karnataka in Scheduled C astes

1704, SHRI OSCAR FEKNAN-
DES:" Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether there is a represent-
atlon from the ‘Kudbi Community’
in Karnataka to he declared as
Scheduled Tribe ; and
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. &b) if so, the action , Government
of India have taken in this regard ?

THE MINISTER OF STATE. IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) Represent-
ations have been received for the
inclusion of ‘Kudbi Community’ in
the list of Scheduled Tribes in
Karnataka.

(b) The above proposal- as well
as many other such proposals in
respects of all the States/Union
Territories are being duly-considered
in the context of- the proposed
comprehensive revision of the
lists of Scheduled Castes and
Scheduled Tribes in consultation
with the concerned State Govern-
ments including that of Karnataka
and with the Registrar Géneral ‘of
India.

M/s. Hindustan Lever at biggest
Soap Manufacturing Company

1705. SHRI INDRAJIT GUPTA:
Will the Minister of INDUSTRY
be pleased to state :

. (a) whether Hindustan _ Lever,
a subsidiary of Uni Lever, U.K.
is 'the biggest soap manufacturing
company in the country;

(b) whether reservation of laun-
dry soap for the small scale” sector
carries any meaning if - Hindustan
Lever has enjoyed or continues to
enoy unlimited capacity for soap
production;

(c) if so, the details of the mean-
ing attached to such reservation;
and

(d) if not, the reason for permit-
ting Hindustan Lever such preferen-
tial treatment at the expense- of
small scale sector in the country?

THE MINISTER OF STATE IN
THE-MINISTRY OF' INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (d). M/s. Hindustan - Lever
Limited is the biggest soap manufae-
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tyring. company .in the country.
'l%leygh'oT lntcgislranon Certificates
issued-in 1954 -under Section 10 of
the Tndustries (Development & Re-
?’ulatioh) Act, 1951 for ' the manu-
acture of “Soaps”. AS per the
policy followed then, no capacity has
beénindicated* in the Registration

ates. The mapufacture™ of
laundry soap was reserved - for exclu-
sive developmrent in the* small scale
sector in 1966. After the-reserva-
tion so made, no expansion in the
mspufactute of laundry soap has
been granted to this company. The
question of endorsement of specific
capacity in the Registration Certifi-
cates for this product is,under con-
sideration of Government as per
policy in force.
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Maiiufacture of Mopeds by Scootérs
Kerala Ltd.

_1706.- SHRI M. RAMGOPAL;
REDDY.: Will' the- Minister of
INDUSTRY be pleased to 'state :

(a) whether State-owned Scooters
Kerala Ltd. of Kerala has been given
a licence ; to * manufacture mopeds
with foreign collaboration; -

(b) if so, full details thereof as
to who are the foreign collaborators
and what will be ¢he capacity of the
plast, the capital and :by what time
tllxe, first moped will roll out of the
plant;

_(© whether,:while ' grantiig the
licence, the Ministry have taken into
account the demand “for mopeds in
the country and also the supply; and

(d) whether the Ministry have
also  satisfied - themselves ' there is
enough demand for the mopéds to be
produced by the said plasnit ?

1HE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT 1tWARI): (a). No, Sir.

(b) and (c)." Do not arise,





